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cept, that merely becauae the deposits The motion 10(1.. adopted. 
are railed in' a partlcular place, ,the 
deposits received there must be invest-
ed in that partic...uar place or in that 
particular State. 

All that I would say is that the in-
vestment will depend on the viability 
of the projectiit, the ni*.ls of the "places 
and the schemes that are put forward. 
That is why I say if the worthwhile 
schemes have not been accepted, it is 
a matter which can be taken up with 
the Reserve Bank of Indis. But I 
quite agree that the needs of. every 
State, not only Punjab, must be met 
whenever they want funds for viable 
projects and viable schemes. \Vhtle 1 
cannot subscribe to the proposition 
that the deposits raised in a particular 
are~ or a particular State should be 
available for that particular State, I 
endore his appeal that sufficient funds 
should' . be made av:ailable for ·Ineetin,g 
the needs of a particular State, includ· 
ing the State of Punjab. 

I have nothing more to ddd a;'ld I 
request the House to accept the Bud-
get. 

MR. DEPUTY-SPEAKER: I shall 
DOw put the Demands for Grants in 
respect of 'Punjab tOl the vote of the 
Heuse. 

. 'il;b.e question: .. i~; . 

, I "That the resPective ,sums not ex-
ceeding the amounts on Revenue Ac-
count and Capital Account shown in 
the third-column of the Order Paper. 
be granted to the President out of 
the Consolidated Fund of the state 
of Punjab, on aCCOunt, for' or to ... 
wards defraying the. charges . durin~ 

MR. DEPUTY-sPEAICltR: 1 shall now 
pUt ~ jfttpp~' ,. P>emahdli .,i1or 

Grants in re8peCt of Puniab to the vote 
0.1. the House. 

The question is: 

"That the respective "uppleqle~ta.cy 
sums not exceeding the amounts on 
Revenue Account and Capital Ac-

. count shown in the tbird ·colum.n of 
the Order Paper, be granted to the 
President out of the Consolidated 
Fund of the State ot PU.Q.jab, to de-
fray the char,ies that will come in 
course at payment durin.a' the year 
ending on the 31st day of March, 
1980 in respect of the following ce-
mands entered in tile second column 
thereof-

Demands Nos. 1, 3, 4, 7 to 11, 13, 
15, 17, 19 to 22, 24, 32 to 41. 

Th.e motion was adopted. 

13.32 Ms. 

PUNJAB APPROPRIATION (VOTE 
ON ACCOUNT) BILL*, 1980 

THE MINISTER OF FINANCE 
AND INDUSTRY (SHRI II YEN ... 
KATARAMAN): I beg to move for 
leave to introduce a Bill to provide 
for the withdrawal of certain sum~ 
from and out of the Consolidated 
Fund of the State of Punjab for the 

services of a part of the . ftnands 
year 1980-81. 

SHRI R. VENKATARAMAN: I 
introdUce the Bill. 

:MR. DEPUTY ... SPEAKER: The 
que~tion is: 

·PubUshed IQ. ~Ue, of Iad.ta traordinary~ Part U, sectio n2, dated: 
18-3-80. 



{Mr. ~utl'-8peeker] 
, .1 , 

*That . leave be granted to intro-
duce 'a Bill to provide for the with-
drawal of certain su:ma from and 
out of the COft8Oliciated Fund 01 the 
State of Punjab tor the services of 
• Mrt ., the B.eDdal 7881' 1980-81." 

The motiOn was adopted. 

SBBl B. VDlICATARAK.AN: I intro-
ducet tbe BIU. 

I bear to JDOVe.t: 
"That the BU1 to provide for the 

withdrawal ot certaiD. sums from and 
out of the Consolidated Fund of 
the State of Punjab for the services 
of a ~ Of financial year 1980-81, 
be taken into consideration. 

MR. DEPUTY SPEAKER: The 
question is: 

"That the Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of the State of Punjab for the ser-
vices of a part of the financial year 
1980-81, be taken into consideration. 

The motion was adopted. 

'MR. DEPUTY-SPEAKER: We 
shall DOW take up the clauses. 

The question. is: 

1"he motiOn WGB adopted. 

CiGuMs 2 aDd 3 ma4 the SehedwlC 
.. ~.~ to ~t,aijl;ip~s.~l~l~ 
Enacting F01-mul4 4M the Title tHre 
added to the Bill. 

8BBI R. VENKATARAMAN: 
move: 

''That the Bill be passed." 

MR.DEPUTY~PEAKER:Thequa­

tion is: 

cCThat the BJ11 be pu.ed.·' 
The motion. was adopted. 

PUNJAB APPROPRIATION BILL· 
1980 

THE MINISTER OF FINANCE 
AND INDUSTRY (SHRI R. VEN-
KATARAMAN): I beg to mOVe for 
leave to introduce a Bill to authorise 
P871D811t an approprlatlon of certatD 
further sums from and out of the 
ConeoUdated :I'u.Dd of tile State of 
Punjab for the services of the finan-
cial year. 1979-80. 

MR. DEPUTY -SPEAKER: The ques-
tion is: 

CCThat leave be granted to intro-
duce a Bill to authorise payment and 
appropriation of certan 'further 
sum.s from aDd out of tbe eo.DJt-
dated J'und of the State of. PuBIab 
for the services of. the fl1l8'DClal ~ 
1979-80." 

The motion was adopted. 

C-rhat clauses 2 and 3 and the SHRI R. VENKATARAMAN: I 'n-
schedule stand part of the Bill.. troducet the am. 
.Publ1ahed in Qazette of IDdiaEKtraordiDlll"Y Part ri,- _on 2, daTed --

18-3-80. 
tIntroduced moved with the recom mendatlon of the ~4ent. 
tlntroduced with the recommendation of the Presiilp.l"t 


